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| I 25.,3.94 %  Heard ‘learned counsel Mr J.L.
Thu'aphﬁmukniisin ‘ - ? Sarkar on behalf of appllci't Shri
ﬁ“ﬁ§aigm~ay¢zhm¢, % Narayan Chandra Oas. Perused the
g‘}'a" " ; statements of grievances and relie
(5 SLATC I :
1P ]f3y %' sought for in this application.
| tm““ i f7 ? This application is admitted
Issue notice on the respondents un
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py of the order may be furnished
' the counsel of the partles.
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Registered Post. Copy of the appli.
cation is xeeeiwed served on Sr.C.!
5.C. Mr S.Ali, Learned Addl.C.G.S.l
Mr A.K.Choudhury on behalf of [ir A.
prays for six weeks time to file
counter., Time alloued as prayed fo
List on 23.5.1994 forgcoumte.
and further orders. ) p
Heard Mr Sarkar on interim
relief prayer. Also heard Addl.C.G
Mr A.K.Choudhury in this regard.
The operation’of the impugned orde:

“No .NER/1/3/Admn./93=94 dated 8.3.9.

(Annexure-5) is stayed till dispos:
of this application. Respondents a:
at liberty to approach the Tribuna.
for alteration, modification of th:
order if so advised..

Inform all ca%cerned.
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20.4 94 Record is placed on the
request of learned counsel Mr |

‘y/x/é?)r 5&“67 Ay éﬁk.’ - Chanda for}the applicanto It ie
fZHgﬁ§> s _ : submitted that the appl;pant gF
~ the relief as the impugned ord:
S%\“" | N - of ta;mination (Ahnexu:ehs) has

. ; been withdraun by the authorit
. . . and that the applicant is not
!L . ‘ | | j ~ interested to procéed with thi:

‘ o case and prays for withdrawal
] - .~ with liberty to institute frest

application, if occasion arises

. Prayer for uithdréual is
allowed with liberty to appreac
the Tribunal, if so advised,

This application is
disposed of with the above

" order. | -
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Copy of ths order may bse : ' u é%L’
furnished to the counssel . o
‘for the‘part;as. nkn - Member
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